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O R D E R 

(Virtual Mode) 

19.02.2021   The Counsel for Appellant Shri Shyam Babu Baishya 

submits that he has instructions from the Appellant to withdraw the Appeal. 

He makes a request for permission to withdraw the Appeal with liberty to 

approach appropriate Forum for appropriate relief.  
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 The Appeal is disposed as withdrawn without liberty to challenge the 

same Impugned Order but with liberty to pursue appropriate relief in 

appropriate Forum.  

 The Appeal is disposed accordingly.  

 

 
    [Justice A.I.S. Cheema] 

      Member (Judicial) 

 
 

[Dr. Alok Srivastava] 

Member (Technical)  
rs/md 
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